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SHRI BHUPESH GUPTA : You need ‘
not go on but the point is this. It was
understood .

MR. CHAIRMAN : Of all the controls
I think the control of time and of speech
are very important, Mr. Gupta.

SHRI BHUPESH GUPTA:
trol the Government, Sir.

SHRI ARJUN ARORA: On a point of
order, Sir. The Minister gave some assur-
ance to this House and he now says that
the other House does not agree to this and
hence he did pot appoint the Committee.
But why does not the hon. Minister set
up a Committee of this House ?

MR. CHAIRMAN : Because the assur-
ance was that it would bz a Committee
of both the Houses.

You con-

Now that is the end of it.

REFERENCE TO BROADCAST ON THE
AIR ABOUT HAPPENINGS TN THE
HOUSE ON THE 25TH JULY 1966

MR. CHAIRMAN: I would now
request Mr, Raj Bahadur to make a state-

[ RAJYA SABHA ]

ment about the matter that was raised
yesterday here as he happens to be in the
House now.

THE MINISTER OF INFORMATIOM
AND BROADCASTING
BAHADUR) : Sir, I have carefully gone
through the record of yesterday’s debate on
this subject 1aised by my friend, Mr.
Bhupzsh Gupta. I place on the Table of
the House the script of Shri Ramachan-
dran’s talk on the night of 26th July.
{Placed in Library. See No. LT-7105/66]

I can assare the House that in inviting
him to speak, I was acting in all good
faith. The events on the opening day of
this session in the House were unprece-
dented. They must have caused concern
and distress to all our countrymen as they
did to us. Your fervent appeal on 26th
July for the supreme nead to respect demo-
cratic forms and proprieties of parliamen-
tary behaviour found an extremely en-
couraging response from practically all
corners of the House. Shri Ramachan-

(SHRI RATJ |

dran’s observations appeared to me to
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reflect the mood of the House by the
universal acclaim that his observations
received. I thought it was a part of my
duty to reflect this mood of the House,
its determination to preserve the sanctity
of democratic and parliamentary proprie-
ties, the dignity of the House and the
respect of the Chair. To my mind, the
compliments that Shri Ramachandran paid
to the leaders of the various Opposition
groups in the House deserved the fullest
publicity and in Bl good faith I thought
the AIR owed it to this House and to the
country as a part of its duty to put the
entire sequence of cvents in the proper
perspective with a view as much to inform-
ing our people and alleviating their feel-
ings of concern and anxiety as to minimis-
ing the opportunities for distortion of the
image of our parliamentary democracy
across our frontiers. It was for this reason
I thought it my duty to request Shri Rama-
chandran by virtue of his record, integrity
and independence, to give a talk on the
subject over the radio. The sole purpose
was that, despite those events, il sections
of this House and the country stood solidly
dedicated to the principles of parliamen-
tary democracy. I would request my
friends to take this assurance from me that
no propaganda in favour of the Govern-
ment or RAgainst any Opposition party or
group was ever intended, nor any discour
tesy to the ruling of the Chair.

Thank you.

SHRI BHUPESH GUPTA (West Ben-
gal) : Sir, unfortunately you were not here
1 wanted to raise it in the morning but
the Oeputy Chairman was good enough
to allow me to raisc it in the afterncon.

Sir, the statement has been made now.
Now, this broadcast was made after you
had spoken in the House in the morning.
And Mr. Ramachandran gave this talk
in the evening after the 9 O’Clock news.
You said that the matter should be closed
and 1 think the Govermment knsw thai
you had said that the matter should be
closed. After that we all spoke and we
spoke as we felt about it; maybe we were
right, maybe we were wrong; mone the less
we spoke. It is quite clear from the
Minister’s statement that he asked a Mem-
ber of this House to go to the All India
Radio and give his version. May I ask.
Sir ? Did he consult you, as Chairmanr of
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the Houss, as to whether such a move
would help to maintain the dignity of the
House ? The Government is a oOne-party
Government and a one-party approach was
made n8nd all the other parties wers
ignored,

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : He did not belong to any party.

SHRI BHUPESH GUPTA: Please, let
me go on.

MR. CHAIRMAN :
not want to be disturbed.

Mr. Gupta does

SHRI BHUPESH GUPTA : I know that
democracy with its decadence in the hands
of the ruling party goes out smiling a
synical smile. History has shown it. Smile
«$ much as you can,

Now, Sir, if the hon. Minister had
consulted you, perhaps you would have
said, ‘Broadcast my speech’. And we would
have been satisfied with the reproduction
of your entire speech. It is tape recorded
here and it could have been put over the
Radio, and ¥ would not have come wup
with any complaint. What he did was to
pick up ons Member allegedly independent
in order that he could be used. I am very
rorfy. I am not bringing in any privilege
motion. Mr. Mani was also approached.
See how they pick and choose. None of
us were thought of. We are not parfta-
mentarians. We nre the charity boys of
the ruling Party. We do not know parlia-
mentary procedure. They do not believe
us, although some of us get ten million
votes. They think of Mr. Ramachandran,
who is @ nominated Member.

I PM.

MR. CHAIRMAN: He did not select
from the Congress Party either.

SHRI BHUPESH GUPTA : If they had
done it, it would have been daylight rob-
bery. Even that is most dangerous. T would
have understood it if they had taken a
man from the Congress Party. Perhaps
it would have been straightforward and not
hypocritical. Of course, the Congress
Party controls the Radio and they can
do whatever they like, but- they choose a
nominated Member, a representaiive of the
whole world and humanity, to go there
and speak and youn will see that he had
said all kinds of things. You will sce what

[28 JULY 1966 ]
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n praise was showered on the Congress
Party Members. A wonderful thing. Now,
did you shower any praise on the Congress
Party Members in your speech? You did
not. Why did he do so ? Why did the All
India Radio use this thing ? They did not
deliberately us: your speech because you
did not shower any praise on the ruling
Party. Therefore, you were ignored, which
should not have been done, and Mr. Rama-
chandran was chosen, so that he could be
used. Tha' is numter one. This is very
important. Mr. Mani, well, 1 do not know

whom he represents, but none the lesy
# *# * % he is here. Now, he was
approached, a great parliamentarian mo

doubt and we do not understand anything
about Parliament. The country looks upon
us as parliamentarians, but the All India
Radio has ignotred us. Will he deny it7

SHRI M. R. SHERVANI (Uttar Pra
desh) : Sir, on a point of order . . .

MR. CHAIRMAN: He is on some
very urgent point of order.

SHRI M. R. SHERVANI: Mr. Bhu-
pesh Gupta has made a statement that the
All India Radio is controlled by the Cong-
ress Party, If h: can mmke such wild
statements, can he be permitted to do so?
He has called Mr. A. D. Mani * * * »
He has said that the Ali India Radio is
controlled by the Congress Party. Can
he make that statement ?

SHRI BHUPESH GUPTA: Literature.
Big capitalists do not understand litera-
ture, idioms and sinulies.  ‘The capitalist
class has forgotien culture. Now, I said
the Congress Party because this is a
Congress Government. Now, Mr. Cheir-
man, I made one point. During fourteen
years many bad incidents too have taken
place in Parliament. People may not like
it, but nmever did the Government resort
to this tactics. The next day .

SHRI AKBAR ALl KHAN: Never
during the fourteen years did such a thing
happen as it happened on that day.

SHRI BHUPESH GUPTA : Do not get
excitad. Now, the point is this. They
asked a Member of the House to speak.
It has been covered by the All India Radio

***Expunged as o}déred by the Chair
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[Shri Bhupesh Gupta.)
m their news on the very same day. In
“Today in Parliament” it had been cover-
ed. Your speech could have been broad-
cast. Tt would have been far better com-
pared to many of the things said here.
" Nothing of the kind. It was decliberately
done. The All India Radio was prostituted
in the service of the ruling Party.

HON. MEMBERS: No, no.

SHRI BHUPESH GUPTA : This is what
I say. That is why Mr. Ramachandran
was taken there. Mr. Chairman, I say
your speech has been ignored. If the
suling Party ignored your speech, do you
expect us . well, what do vou expect
us ?

(nterraptiony)

MR. CHAIRMAN:
respect it.

SHRI BHUPESH GUPTA : Then, in the
news hardly anything had been said about
your speech.

I expect you to

MR. CHAIRMAN : You asked me what

1 expected of you and I said I expected
you to respect it.

SHRI BHUPESH GUPTA: All right.
but the All India Radio does not respect
it.

MR. CHAIRMAN: I do nor know.

SHRI BHUPESH GUPTA: Therefore,
T say it. Now, Mr. Chairman, protect us
against it. I should be defended. All right,
Mr. Ramachandran went there, but let me

also go and let me also talk to the
nation .

HON. MEMBERS : No, no.

SHRI BHUPESH GUPTA: I know
about the dignity of Parliament. Mr.

Chairman, this is very unfair. I am not
asking for any breach of privilege motion
at all. T am only saying that if this kind
of thing goes on, that ANl India Radio
is being used additionally in this manner
by enticing Members of Parliament. ...

(Interruptions)

SHRI A. D. MANI (Madhya Pradesh) :
Your saying ‘enticing’ is a breach of privi-
lege.

[ RAJYA SABHA |

| on a Member of Parliament.
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SHR1 BHUPESH GUPTA: The Gov-

! ernment has enticed. ... ({nerruption) |
said it is a political enlicement.

SHRI A. D. MANI: It is a reflectivn
You cannol
make that reflection.

SHRI BHUPESH GUPTA: You never
understand anything. 1 say the Gover:-
ment entices. Mr. Ramachandran certainiy
was getting himself enticed. The Govern-
ment tries to entice him and seems to have
succeeded from their point of view. Ther:-
fore, 1 say it is entirely wrong. Sir, I wou
request you to ask the All Tadia Radw
not to indulge in such things. Otherwiss

there will not be decorum in this House

MR. CHAIRMAN: Mr.
have said enough.

SHRI BHUPESH GUPTA : 'Therefore, 1
would like to know whether we are being
protected against such things.

SHRI ABID ALI (Maharashtra): Mt
Gupta should make un application to the
Station Director.

MR. CHAIRMAN : Please do not give
him advice.

SHRI MULKA GOVINDA REDDY
(Mysore) : Mr. Chairman, with the per-
mussion of the Deputy Chairman yester-
day I had already raised objcction to the
broudcast made by Mr. Ramachandran. 1
had asked th: Deputy Chairman to asi
you whether it was proper on the pan
of an hon. Member, who had his own ¥a ./
in the House, to go to the All India Radi:
to make these broadcasts and whether it
was proper on the part of the Minister
concerned to invite him to do such a thing,

Gupta, wou

MR. CHAIRMAN : After the stitement
which the hon. Minister has made. .

SHRI CHANDRA SHEKHAR (Uttar
Pradesh): Would vou hear for om
minute ?

MR. CHAIRMAN: [ I give you a
minute I will have to provide for some 210
minutes for the others too.

SHRI CHANDRA SHEKHAR.: Sir..

MR. CHAIRMAN : I would then allow
anybody who wants to speak on this
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SHRI CHANDRA SHEKHAR: Sir,

before you make hny observation, I very
humbly submit that in his statement the
hon. Minister has mot thought of the dig-
nity of the House. Before you make any
observation please consider ope point of
view and 1 also request the House to con-
sider this point of view. Suppose Mr.
Bhupesh Gupta is invited by Moscow
Radio tomorrow and Moscow Radio gives
worldwide coverage for Mr. Bhupesh
Gupta to give his own point of view. May
1 know whether this House would like it
and whether you, Mr. Chairman, would
like Indian parliamentary institutions to be
given glory or disgrace ? You have also to
comsider that. What has happened should
not have happened. The Minister should
say that no Member of this House would
be allowed to comment on the proceedings
of the House. Mr. Chairman, I do not
want to say anything else, but please keep
in view all the possibilities that may arise.
Mr. Bhupesh Gupta may go to Poland or
Crechoslovakia or to any other country
and Mr. Chairman, you will be criticised
and this House will be criticised. Tt will
be inflicting indignity upon this House.
The All India Radio in its enthusiasm can
do a thing today, but you must also, before
saying anything, give some consideration
to the consequences in future.

SHRI A. D. MANI: Sir, on a point
of order. The hon. Member, Mr. Bhupesh
Gupta, for whom I have great respect,
used certain expressions about me, which
should not really go on parliamentary
record. Mr. Bhupesh Gupta is a respon-
sible parliamentarian of fourteen years’
standing. If a Member like him uses ex-
pressions like * * * * and so on, people
will have no respect for Parliament.....

SHRI BHUPESH GUPTA: You go to
Al India Radio.

SHRI A. D. MANI: I request that it
should be struck off the record.

MR. CHAIRMAN : What portion ? He
has said many things complimentary.

SHRI A. D. MANI: * * (Inferrup-
tions)* Under the rules, if a Member calls
Mr. Mani * * * jt is not an expression
which a Member of Parliament like him
<hould use,

[ 28 JULY, 1966 |
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MR. CHAIRMAN : That will be deleted
* * That you are a good parliamentarian
would stand. He has said you are a good
parliamentarian, That would stand.

SHRI BHUPESH GUPTA: 1t is not
unparliamentary.
SHRI A. P. CHATTERIEE (West

Bengal) : Sir .

MR. CHAIRMAN : Now, Mr. Chatter-
jee has something very important to say.

SHRI A. P. CHATTERIJEE: Yes.
Sometimes people require shock treatment.
If = Member of Parliament goes out of his
way and out of the normal procedure to
talk over the All India Radio and com-
ments upon the proceedings in this House,
which is none of his business, then I think
Mr. Bhupesh Gupta could call him * * *

MR. CHAIRMAN: I am afraid, Mr.
Chatterjee, I cannot oblige you. 1 bave
expunged that.

ot e fag (fage) @ @@
AT qred, #7 Mo qUTHT A 7
gregTee fagr, 9g A7 wE) agr § W%
T 99 g7  afgw s afvfesfa § <od
7 wagar g fr w7 w15 faamarag faar
239 F T g1 9w 97 grse & |
¥ wgag gY 1 T G g2 g1 ar
¥ fagg & X & wivame & fF=0
TF q¥GL FY, A 9 fgar o g
I 7 g, qavxe Wear & FArEqTE
FqAT IfTq 78T § | H IGH W |
qgT SrAT WrEAn, § Suw afw 7 aw
STAT ATEAT, AfET IT FIE W TSN
afaae qaawde g, faangreas 9 (i,
a1 § gamar g f5 ofwamz § wad
F1 gE% faq &l gomar afgq aifs
Ig I 7 F qriaaHe F1 N
9T FAT T FT q¢ g A1 fFdr ¥
Fea & foad e a8l g1 | 4 gamar
g fx s & f9a x0T ) 39 9@

*Expunged as ordered by the Chair.
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& el 1 AT TR Oi@ ¥ g @A
qfed | 99 W FEETGE G,
frarcieqs (aga o, faad afaade
F) ST &7 T a6, a1 AT G g
o T Y A AT G A F (@
AraT F AGT qATAT Ailgd A TEALY
FT 1 IR AR FNF W At A g
@ Fifgd 1 AT @A § w6 ¥6 9
" T a3, w8 ar ow gar Ercad
FTEA G TOCAT ST T S 99 FT
qiaiie #1 (enfdr & faq agT &
qIGF 10 |

SHRI RAJ BAHADUR : Sir, may I just
say one word? I have given an assurance
that no proraganda was intended in favour
of Government or against. I have already
made that statement. I do take note of
what the Members have expressed. I only
want to make it clear that in the oase of
at least one big democracy I know that
Members of Parliament are invited to com-
ment upon the proceedings of the House,
and there is nothing wrong in that. The
reason why I was imp:lled to take this
step was that after all whatever we say
in this House is not confined to this House
but it goes to the whole country and it
goes abroad. I thought that the image of
our country hnd our democratic function-
ing must be properly projected not only in
our country to alleviate the anxieties of the
people but across the frontiers as otherwise
they are bound to exploit the situation
against us. That was the only intention
and it was done in good faith. That
assurance must be taken.

MR. CHAIRMAN : I thoroughly under-
stand the motive that ycu have just men-
tioned and you tvere naturally actuated by
the best of motives. But the thing that has
happened  is one which probably should
make you more careful in future. If there
is any controversy, a Mcmber who has
taken part in this controversy or who is
part of Parliament should not be asked to
comment on it unless you allow other
groups also to do so.

[ RAJYA SABHA ]
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Memorandum and Ariticles ‘of Associa-
tion of the Bharat Heavy Plate and Vessels
(P) Ltd., New Delhi.

THE MINISTER OF INDUSTRY
(SHRI D. SANJIVAYYA): Sir, I beg to
lay on the Table a copy each of the
following papers i—

(i) Memorandum of Association of
the Bharat Heavy Plate and Ves-
sels Private Limited, New Delhi.
[Placed in Library. See No. LT-
6545/66.]

(ii) Articles of Association of the
Bharat Heavy Plate and Vessels

Private Limited, New Delhi.
[Placed in Library. See No. LT
6544/66.]

MINISTRY OF COMMERCE NOTIFICATIONS
THE MINISTER OF SUPPLY, TECH

NICAL DEVELOPMENT AND MATE
RIALS PLANNING (SHRI K. RAGHU

RAMAIAH): Sir, on behalf of Shn
Manubhai Shah, ] beg to lay on the
Table—

(a) a copy ecach of five Notifications
of the Ministry of Commerce,
under sub-section (2) of section
4-A of the Indian ‘Tariff Act,
1934, [Placed in Library. See
No. LT-6546/66.]

(b) a2 copy each of five Notifications

of the Ministry of Commerce

under sub-section (3) of section

17 of the Export (Quality Control

and Inspection) Act, 1963, [Placed

in Library, See No. LT-6546/
66]
(c) a copy each of the following

Notifications of the Ministry of
Commerce, issued under the
Essential Commodities Act,
1955 :\—

(1) Notification S.0. No. 1837,
dated the 14th June, 1966.

(ii) Notification S.0. No. 1844,
dated the 18th June, 1966.

(iii) Notification S.0. No. 1931,

dated the 21st June, 1966.

[Placed in Library. See No. LT-6556/66
for (i) to (ii) and 1.T-6557/66 for (iii).]



